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The 30 August 2022
No.-01/Stha.(Mu.)vividh -13-10/22/228-IPRD—In exercise of the

powers conferred by the Proviso of Article 309 of the Constitution of India,
the Governor of Bihar makes the following amendment to the Bihar
Information Clerk Cadre (Recruitment and Service Conditions) Rules,
2010(amended time to time).

1. Short title and commencement - (1) These rules may be called
"The Bihar Information Clerk Cadre (Recruitment and Service Conditions)
(Amendment) Rules, 2022.

(2) It shall be extended to Headquarter/Directorate, Divisional,
District, Subdivision, and other offices and Information Centers located in,
and outside the state.

(3) This shall come into force from 15-07-2021 (the date of issuance
of the resolution no-7095, date-15-07-2021 of General Administration

Department, Bihar, Patna.)

2. Sub rule-1 of Para-3 of chapter-2 of the Bihar Information Clerk
Cadre (Recruitment and Service Conditions) Rules, 2010 (amended
time to time) shall be substituted as follows:-

“ 85% of the posts of Bihar Information Clerk shall be filled up by
direct recruitment and 15% of the posts shall be filled up by such Group 'D'
employee working under Information Centers of Information & Public
Relations Department, Divisional Information & Public Relations Offices
and District Information & Public Relations Offices, having eligibility for the
appointment on the post of Bihar Information Clerk based on seniority. The
dependants of such government servants, who died during the service,
shall be considered for the appointment on compassionate basis against
the available vacant posts of direct recruitment on fulfilling the requisite
eligibility criterian, for which the recommendation of the commission shall
not be required.”

Provided that after the appointment of dependents of the government
sevants, who have died in service period, requisition for rest vacancies of
each calendar year shall be sent to the commission latest by the month of
December of that calendar year.

The recommendation of the commission will be valid for one year
form the date of receipt.

By order of the Governor of Bihar,
V.K. Pathak,
Under Secretary to Government.
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